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SHR1 P. G. MAVALANKAR: What
about the priority?

SHR1 SAMAR GUHA: You directed
the Minister 1o come forward with an
explanation, 1 am entitled to as also the
House is entitled to an explanation, The
Minister says that he is not in a position
1o offer cxplanation at the moment.
Waturally, you have given the benefit to
the Minister but you are denying me
almost a similar benefit. Can I make
a request?  You kindly waive the rule
and allow that this Bill will have the
priority on the next non-legislative busi-
ness day so that it can be discussed.

DEPUTY-SPEAKER: That will
be examined. You have made the re-
quest. 1t will he looked imo and exa-
mined with all the sympathy.

MR.

have finished the  Private
busincss for the day. It is
that  we have Mr. Madhu
Timayve here whose half-an-hour  dis-
cussion has been put down for 5-30.
But hefore T call Mr. Madhu Limaye,
the Minister of External Affairs to make
a statement.

Now, we
Members®
fortunale

Shri Swaran Singh.

16,57 hrs,

PAPERS LAID ON THE TABLE—

conid.
JoINT INDO-SOVIET DECLARATION FIC.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) 1
have the honour to lay on the Table of
the House the following documents
vhich have been signed on November
9, 1973 during the visit of Mr. L. 1.
drezhnev,  General  Secretary of  the
Central Committee of the CPSU  and
Member of the Presidium of the Sup-
reme Soviet of the USSR:

(1) The joint Indo-Soviet Declaration
signed by the Prime Minister of India,
Shrimw Indira Gandhi on bhehalf of
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of India and Mr.
L. 1. Brezhnev, Genceral Secretary of
the Central Commitice of the CPSU
and Member of the Presidium of the
Supreme Soviet of the USSR on be-
half of the Union of the Soviet So-
cialist Republics.

the Government

(2} Agreement on the further deve-
lopment of economic and trade co-
operation between the Republic of
India and the Union of Soviet Socia-

list Republics signed by the Prime
Minister of India, Shrimati Indira
Gandhi, on behalf of the Govern-

ment of India and Mr. L. 1. Brezhnev,
General Secretary of the Cemral Com-
mittee of the CPSU and Member of
the Presidium of the Supreme Soviet
of USSR an behalf of the Union of
Soviet Socialist Republics.

Convention  between
the Government of the Republic of
India and the Government of the
Union of the Sovict Socialist Republics
which has bheen signed by me on be-
half of the Government of India and
Mr. A. A, Gromyko, Minister of
Foreign Affairs of the Government
of USSR on behalf of the Union of
the Soviet Socialist Republics,

(3) Consular

{4) Agreement on co-operation be-
tween the Planning Commission of
the Republic of India and the State
Planning Committee of the Union
of the Soviet Socialist Republics sign-
ed by Mr, D, P. Dhar, Minister of
Planning, Government of India on
behalf  of the Republic of India and
Mr. N. K. Baibakov, Chairman of
the State Planning Committee of the
Union of the Soviet Socialist Republics
on behalf of the Union of the Soviet
Socialist Republics.

[Placed in Library. See No. 1LT-5865/
731.

Copies of the documents referred to
above are ready for distribution
to hon, Members except in
respect of the Consular Convention which
is rather a somewhat lengthy document
and is still being stencilled. T have, how-

riever, placed a copy on the Table of the
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House. Copies of the Consular Conven-
tion will also be available to hon, Mem-
bers by this evening and we will arrange
for their circulation.

17.00 hrs.

SHRI SHYAMNANDAN MISHRA
{Begusarai): May 1 rise on a point or
order, or, if you so like, on a point of
clarification? Can there be any kind of
compact or pact between the Planning
Commission here which has no cxecutive
functions and the Planning Commission
of the Soviet Union? 1 think that, as
Minister of Planning, he has no executive
functions. Therefore, can there be a pact
between the Planning Commission of
this country and the Planning Commis-
sion of the Soviet Union?

SHRT SWARAN SINGH: Yes, Sir, it

can be, and that is why it has been
signed.
AN HON MEMBER: It always hap-

pened in the past.

SHRI SHYAMNANDAN MISHRA:
We demand a discussion on all these pacts.
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MR. DEPUTY-SPEAKER: That has

gone on record. 1 have called you for
Half-an-Hour discussion.

AGRAHAYANA 9, 1885 (SAKA) 12

17.01 hrs.
HALF-AN-HOUR DISCUSSION

APPLICATION FOR COB LICENCEs FROM
FIRMS AFTER EXPIRY OF DUE DATES
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THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOIL.OGY (SHRI C. SUBRAMA-
NIAM): T do not  ohject 1o his  sharp
words but to impertinent words T objected.
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17.03 hrs,

[SHRI K. N. Tiwary in the Chair)

gefegam gamuiz ¥ YR

UFT § WAZA A Ferhamr § vy oo
ATFL A 277 81T & o ag mAy
A ATrArT A AT E I F 3707 Foewes
FoATT WMEATT-TE AF A 378 fan



